323 Matters under DECEMBER 28, 1981

[Shrimati Jayanti Patnaik]
Archacological ~ Circle for Orissa
- with headquarterg at Bhubaneswar.
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(v) ALLEGED DEMOLITION BY
DDA OF HOUSES OF SOME SCHE=
DULED CASTE FAMILIES IN
VILLAGE BEGAMPUR IN SOUTH
DELHI.

SHRI CHANDRA PAL SHAI-
LANI (Hathras): Mr. Deputy
Speaker, Sir, I have been shocked to
bear the heart-rending story related
to me by about a dozen families of
Scheduled Castes whose hoyses have
been  demolished by the D.D.A.
without giving any notice to the peo-
ple concened or any alternative ac-
commodation having beea provided.
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This unfortunate inciden¢ has oc-
curred on the 14th December, 1981
in village Begampur, near M‘.alnviyn-
Nagar in South Delhi.

I have been shown documents ac-
cording to which these families have
been in those houses since 1936
and have been paying House-tax to
the Corporation,. They have got do-
cuments also showing that  they
are in possession of the land donated
by the landlords of the village in
the 1930s. . They cannot, therefore,
be treated ag if they constructed
any unauthorised houses on Govel
ment land. .

The faemilies and children have
become homeless over-night in this
severe winter and they have no shel-
ter whatsoever. All men were out
on work during the day when the
demolition started. As I have said
above, no notice was issued to thesc
families in order at least to bring to
the notice of the authorities about
the proof of their possession of hou-
ses since 1936.

The Government is requested
Kindly to look into this matter im-
mediatcly end see that those very
sites are given to these people and
enough Compensation be awanded
to them to build their houses,

13.02 brs.

The Lok Sabha adjourned for Lunch
#ll Fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at Seven Minutes past Fourteen
of the Clock.

(Mr. DEePUTY-SPEAKER in the
Chair.)

SHRI SAMAR MUKHFRJEE
(Howreh): Sir, before you start, I
want to say that in the List of Busi-



